| TEM NO. 71 COURT NO. 8 SECTION 11
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) Diary No.16331/2016
(Arising out of inpugned final judgnent and order dated 04/03/2016

in CCN  No. 2401/ 2015 passed by t he Hi gh Court of Judi cature
Al | ahabad)
ANl L KUVAR PANDEY Petitioner(s)
VERSUS
STATE OF UTTAR PRADESH AND ORS. Respondent (s)
(Office report on default)
Date : 07/10/2016 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
[N CHAMBERS]
For Petitioner(s) M. Shailendra Kr. Mshra, Adv.
M. Ashut osh Jha, AOR
For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Four weeks&#39; time is grant ed to t he | ear ned counsel for t he
petitioner to cure t he defects as poi nt ed out by t he Regi stry,
failing  which, the special | eave petition shal | stand di sni ssed
without further reference to the Court.
Any application for restoration shal | be ent ert ai ned only

after payment of Rs. 1000/ - (Rupees One Thousand) to t he Supr eme
Court Legal Services Conmittee.
(RASH GUPTA) (RENU DI WAN )
SR P. A ASSI STANT REG STRAR

at



